
 नि  -  -  aaot,  220  (SAKA)  जन्  Papers  a4  250
 Institue  for  १04  Graduate’  reaiछe  ©  PAPERS  LAID  ON  THE  2aare
 and  ‘Research,  Gujarat  aea  oa-  Contd.

 wersity,  Jamnagar,  for  te  year  1980-81  NOTIFICATION  UNDER  INDIAN  RAILWAYS.
 along  with  Audited  aeooa  ४ढ

 (7)  A-gtatement  (Hindi  and  English  THE  DEPUTY  ‘MINISTER  THE
 versions)  showing  reasons  for  delay  MINISTRY  OF  RAILWAYS  रच 1)  IN
 in  laying  the  papers  mentioned  at  (4)  THE  DEPARTMENT  OF  PARLIAMEN-
 to  (7)  above.  [Placed  in  Library.  See  TARY  AFFAIRS  (SHRI  MALLIKAR-
 No.  L1-4138/82.]  JUN):  1  beg  to  lay  on  the  Table  a

 अटल  बिहारी  जा जवे णी:  राष्ट्रपति
 copy  of  the  Railway  4eie  (Com-

 थी
 राष्टपात  का

 pensation)  (Amendment)  Rules,  1982
 बनात  गम्भीर  माम  1 ह।  (Hindi  and  English  versions)  published

 लि  मं  Notification  10.  8०  °387(B)  in
 श्री.  आज  फर्नाडीस  :

 हरियाणा  का  Gazette  of  1६ 1118  dated  the  4th  Junc,
 आमला  इतना  गम्भीर  ह  आर  उस  पर  सदन  1982  under  sub-section  (3)  of  section
 में  बहस  ग  हा,  कंसे  चल  सकता  ह?  825  of  the  Indian  Railways  Act,  1890 =  ह

 {Placed  in  Library.  See  No.  LT-4139|

 अध्ययन  महोदय
 :

 मां  यहीं  कह  रहा  ह  हि2. | ]
 कि  आप  बात  नहा  सुनते  ही  ।

 OrpER  re  CONSTITUTION  0झ  Eioura
 अा  5.571१४.०5/5 एल. च

 CHAKRA-  Finance,  Commission,  =  पिएतवानाए 1054
 BORTY:  You  have  said  that  if  ।  ea0  con-  UNDER  INCOME-TAX  ACT,  NOTIFICA1IONS
 vince  you,  you  will  admit  the  motion.  UNDER  (ए51'0715  ACT,  ८e.

 +  ।  you  give  me  the  time  to  convince  you,
 I  am  suns,  |  shall  convince  you.  THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  1औ.
 MR  51". 1९12२ :  Please  sit  down.  NARDHANA  POOJARY):  1  beg  (०  lay

 ह  क  आर  ह
 on  the  Table:-

 अ्केला  आदमी  ह  और  आप  7
 Nothing  1४111

 ~~
 -_  181.0  _  (1)  A  copy  of  the  Order  (Hindi  and-

 ae
 क.  प्  0एस11  द  eee

 English  versions)  dated  the  20th  Tune, ys.  1982  issued  by  the  President  in  pur-
 SHRI  SATYASADHAN  CHAKRA-  suance  of  article  280  of  the  Constitu-

 BORTY**  tion,  constituting  the  Eighth  Finance
 Commission,  published  in  Notification

 (Uaterruptions)  No.  5.0.  434(E)  in  Gazette  of  India
 dated  the  21st  June,  1982.  [Placed  in» MR.  SPEAKER:  When 1  अ  on  my
 Library.  See  No,  LT-4140/82.] ।  165,  you  please  sit  down.

 में  आप  की  बात  सन गा  ।  मने  हर-एक
 (2)  A  copy  each  of  the  following न

 Notification,  (Hindi  and  English  ver- असले  लिए  एलाउ  किया  ह

 ल
 का  बहस  वे

 लप  -  हू  1
 sions)  under  section  296  of  the  Income-

 सब्जेक्ट्स  आप  ने  दिये हाँ,  उन  सब  tax  Act,  1961:
 की  वार  रहा  ह।

 (i)  The  Tncome-tax  (Third  Am-
 के  'रामविलास  पासबान:  एडजार्नमेन्ट

 पन  endment)  Rules,  1982,  published  in
 मिशन  क्यों  एलान  नहीं  कर  रहो  ह?  Notification  No.  5.0.  36518)  म

 कि  Gazette  of  India  dated  the  27th  May,
 अध्यक्ष  महोदय  :  एडजार्नमन्ट  मिशन  का  1982 .

 मसला  नहीं  ही  ।
 हं  (ii)  The  Income-tax  (Fourth  Am-

 endment)  Rules,  1982,  published  in

 (हल काए ताज)
 Notification  ५o  5०.  372(E)  ine

 DMT  Gazette  of  India  dated  the  29th  May,
 -  1982 ,

 No,  I  am  not  convinced.

 **Not  Record.


